IN THE CENTRAL ADMINISTRATIVE TR@BUNAL: HYDERABAD BENCH
AT HYDER%BAD

|
ORIGINAL APPLICATION-NO.262-0of 1995

E

DATE-OF-ORDER: -14th August,-1996
BETWEEN:
1. N.POCHAIAH,
2. K.RAMULU.. _ .. Applicants
and
1. The Divisional Railway Manageér,
Seuth Central Railway,
Secunderabad,
2. The Divisional Railway Manager (Personnell),
S.C.Railway, Hyderabad Division,
Secunderabad,
3. The Carriage & Wagon Superlntendent, %
C&W, MG, S.C. Rallway, . ;
Secunderabad. | .. Respondents

COUNSEL FOR THE APPLICANT: SHRI

DDY

COUNSEL FOR THE RESFONDENTS: SHﬂI Cv MALLA REDDY,ADDL.C

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
|

Heard Shri P.M.Srinivasa Rao for Shri S.Lakshma
Reddy, learned counsel for the applicants and shri
|
Cc.V.Malla Reddy, learned st?nding coungel for the
respondents.
2. There are two applicants in this OA. While tjhey

were working as Shed Mukhaddam holding the supervis

ory




| o
post in the Steam Locoshed (MG) in Hyderabad D1v1515n,

they were posted as Ticket chefking staff |las theﬁ' were

!
rendered surplus. Subsequently as they were‘not found fit

| o
to perform that duty, they were posted undér R-3 in the

Carriage & Wagon Workshop at Secunderabad:! Subseqgently

they were shifted to Secunderabad DivisionLaétached to the
1 oo _
Electrical Locoshed, Lallaguda. They %ere further
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|
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were performing those duties froﬁ 16.11.94.
| !
3. The applicants state that they aﬁe 56 and 53

years old and hence they are lnot able to‘ perform the

straneous duties attached to tﬂe breakdown |[staff. They

pray for a posting wherein manual labour involved will not

be that much as™¢Ghpared toé§ro$p 'D' staff| in the grade

of Rs.880-1150 who are working aé break down [staff.

|
4, This OA is filed prayiég for a dirpction to the

: | .
respondents to continue them ' as Shed Mukhaddams lat

Lallaguda C & W Office or in any other suitable posts.
|
5. The respondents have filed reply. In that they

state that the applicants are working as break down staff

and they were not asked to climb‘electrical goles and they
are given light duties and Hence they ére not over
strained. Further, they also submit that they cannot cdme
back to the Locoshed as the Locoshed 1is clésed. As the

applicants are not asked to discharge the straneous

! L
|
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b - "
dutiés, they have no case to ask for the relieiifrayed for




|
!
in this OA. |

6. The first applicant fétired from,K service on

28.2.96. Hence this case has become infructuous as far as
!

The second

the first applicant is concerned. | applicant %s

due for retirement on 30.6.97 i.eﬁ about 10 months is left
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Railways to engage him even as break down staff on ligdt
duties without asking him to c¢limb electric%l poles an@
otherrstraneous duties. The learhed standing|counsel for
the respondents submitted that thle duties even now giveh

to him is of light nature and he'is not asked to perform

j:

discharge only light duties even (while working as break

stnﬁnfous duties such as climbipg of poles etc, H

further assures that the second apblicant will be asked t

down staff. i

|
; | \
7. In view of the above sub¢issions of the learneq

standing counsel for the respondenFs, there appears to be
‘ |

no need to give any further 4irection in this OA.

However, as a measure of abundant caution, the respondent-
|

authorities are directed to engag% the seconé applicant

only in the light duties even if he is posted in the break

down sQuad.

|
8. The OA is ordered accordingly. No costs.
|
: CTY“\*,LLf—f"f’fﬂﬁfigif
! (R.RANGARAJAN) | ]
MEMBER (ADMN.) ' '

DATED:-l4th-August;;l996
Open court dictation.
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‘Cmpy to:

1. The Divisienal Railway fMencoer,
Sputh Central Railuay,
Secunderabad.

2. The Divisional Railway Manager (Parssrnel),
Seuth Cantral Railway, Hyderabad Divisien,
Secunderabad,

3. The Carriage and Wagan Superinfendent,

C & W, MG, South Central Railuay,
Secunderabad-

4, One cepy to Mr.q.lakshma Reddy, Advocate,
CAT, Hyderabad,

5. One copy to Mr.C.Y.Malla Reddy, ﬁddl;CGSC,EAT,HydTrabad;

6. One copy to Library,CﬂT,Hydarabad:

7. One duplicate copy.
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